13 Oral Answerg CHAITRA 1, 1905 (SAKA) Oral Answers -

DR KRUPASINDHU BHOI: Sir, the
Hon. Minister has said that the IDPL and
other indigenous companies are not able
to compete within the design parameter
of the imported Erythromycin basic raw
materia] and that it ig causing a loss to
them. Therefore, 1 would like to know
whether the Minister is aware of the fact
that the design parameter for production
of basic raw material for Erythromycin,
which is a key drug for our country,
is helped by the Indian Medicine and
Scientific Resecarch and the design para-
meter which is available to produce these
things. Why is he not restricting the im-
port of it and allowing the basic raw ma-
terial produced in our country to be used
for it? In this way, they are discouraging
the scientists who are associated with the
Indian medicine and scientific research.

SHRI VASANT SATHE: There is no
deficiency in design parameter and we are
willing to take full advantage of our scien-
tists and research men and even encourage
them. As far as IDPL are concerned I
entirely agree with my hon. friend and
also earlier hon. member that import of
intermediate is the main constraint; That
has to be taken care of if indigenous pro-
duction from basic stage is to be encou-
raged. That is our objective.

Derecognisation of Political Parties receiv-
ing less then ome-sixth votes

4
#*332, SHR1 KRISHNA PRATAP
SINGH:

SHRI K. MALANNA:

Will the Ministey of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have received
suggestion for derecognising the narties
not securing one sixth of the total votes
polled; and

(b) if so Government's reaction
thereto? il

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM

NABI AZAND): (a) and (b). Though
the suggestion has not been sent to Gov-
ernment, Government js aware af the:
suggestion. The implementation of he
suggestion would require an amendment”
of the Election Symbolg (Reservation and’
Allotment) Order, 1968, which inter aiis-
provides for the recognition of political’
parties.  The Election Commission whichy
is solely concerned with the administra~
tion of this Order hag stated that it is
examining the matter and that it proposes
to discusq the matter with the recognised
politica] parties in due course.
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“The Election Commission has siid
that it is examining the matter and (hat
it proposes to discusq the matter- with
the recognised political parties in due
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SHRI BUU PATNAIK: 1 would tke
1o know from the Government whether
they have taken the stand that this is the
Election Commission’s business and per-
haps it is, Would the Governmen; con-
sider, apart from the ‘Political Zarties
obtaining less then 1/6th of the votes,
banning altogether (he go-called indepen-
dent candidates?

MR. SPEAKER: So-called jndependent
candidates !

SHRI BIJU PATNAIK: You gre
talking of 1/6th of a Party’s votes. What
about the independent candidates who are
springing up like mushrooms in this
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country by bringing on amendment at
leas; to that effect?
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SHRI K. LAKKAPPA: Mr. Speaker,

Sir, apary from the fact that the question
is based on the de-recognition of political
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Parties, which do not get one-sixth of the
total votes polled, is there any thinking
of bringirig about—because you gare pro-
mising these electoral reforms—a law to
curb the formation of and mushroom
growth of regional as well as parochial
parties which are ganging up ioday to
endanger the integrity and sovereignty of
this country?  Such political Parties are
against the national interests and the in-
tegrity and sovereignty of the country,

SHRI JAGAN NATH KASUHAL: It
does not pertain to thig question,

SHRI K. LAKKAPPA: You said,
electoral reforms. . (Interruptions).

MR. SPEAKER: That ig not »art of
this question. Hé says that has to be
vput ag a separate question,

SHRI SATYASADHAN ~CHAKRA-
BORTY: This is an important question,
and I agree tha; the Election Commission
Is thinking over the matter. As political
Parties, we should alsc give a serious
thought to it. There iy a misconception
that the multiplicity of Parties is creating
problems. But (he existence of multipli-
city of Parties represents the contradic-
tions in our social gystem,

MR. SPEAKER: What is the ques-
tion?

SHRI  SATYASADHAN CHAKRA-
BORTY: But if in the name of reducing
the number of parties you want to de-
recognise the existing parties it is the
duty of the Government also and the
ruling party, that they should give an
assurance 10 the effect, thay the existing
de-recognised parties, would be recognised
first.

MR. SPEAKER: The Election Com-
mission is an independen; body. It is a
statutory body. That is a ceparate and
independent body,

SHRI SATYASADHAN  CHAKRA-
BORTY: We are entitled to our opinion.

-

MR. SPEAKER: You can bhave it
Nobody debars you from having your
opinion,

£
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SHRI N, K, SHEJWALKAR: This
matter relates to the improvement in the
Representation of the People Act and
other things. May I know the progress
that hag been made in the matter of
framing a new comprehensive law .elating
to the Representation of the People Act?
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Procedure  Regarding Reglsﬁaddn of
Newspapers

*333. SHRI GIRIDHAR GOMANGO:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
lay a gtatéement showing.

(a) the names of (he newspapers re-
commended by Government of Orisda
and those received directly by his Ministry
for registration during the last five years;

(b) the names of the newspapers Jut of
them which received registration letters
from his Ministry so far; and

(c) the procedure and policy adopted
by hig Ministry for registration of news-
papers?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE PARLIAMENTARY
AFFAIRS (SHRI H. K. L. BHAGAT):
(a) to (¢). The procedure for registration
of newspapers and issue of registiation
certificates is contained in sections 19-B
and 19-C of the Press and Registration
of Books Act, 1867 and rules 7 and 10





